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In the MA 252/99 the petitioner in the OA wants to 

implead one Mrityunjoy Chakraborty as private respondent No,5 It 

is submitted by 9r,hosh that private respondent No,5 has been given 

appointment in the Impugned post or LOMP, Kwtaberja branch Offjc. 

After hearing the contention of Mr.Ghosh and Mr.Mukherjee we are 
I 
of 

the view that the said parson is a necessary party to this application 

and we direct Mrityunj,y Chakraborty to be added as private respondent  

coIjnse1 appears for the added private respondent No.5 

Matter' has already been admitted. Mr..Mukharjee, id, counsel for the 

official respondontsHprays for extension of time to file rply. Such 

reply by official and private respondits within 4 weeks. Rejoinder 

if any be fithd within 3 weeks thereafter. Liberty is given to mention 

for early hearing of this matter after reply and rejoinder are filed. 

MA 252 of 99 therefore stands dispoaed a?. 
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